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ORDER

PER S. S. GODARA, JUDICIAL MEMBER

These Revenue’s four appeals for assessment years 2005-06, 2008-09, 2007-
08 & 2006-07 arise against the CIT(A)-XIV, Ahmedabad’s common order dated
19.03.2012, in case nos. CIT(A) XIV/Wd.8(4)/140,141,142 & 143/10-11, inter alia
deleting Section 68 unexplained cash credits addition of Rs. 7lacs and Rs.1.5 lacs
in former two appeals as well as identical Section 80IB(10) disallowance of
Rs.9,34,367/-, Rs.2,89,991/-, Rs.16,37,867/- and Rs.17,20,089/-; appeal-wise

respectively, in proceedings u/s. 148 r.w.s. 143(3) of the Act in former three



ITA Nos. 1201 to 1204 /Ahd /12 ( ITO vs. Yash Bhumi construction Pvt. Ltd.)
A.Ys. 2005-06, 2008-09, 2007-08 & 2006-07 -2-

assessment years and u/s.143 of the Income Tax Act, 1961; in short “the Act” in
last assessment year 2008-09.

Heard both sides. Case files perused.

2. A bare perusal of the Revenue’s above narrated grievance seeking to revive
Section 68 addition(s) and Section 80IB(10) disallowance pertaining to the housing
project in question “Nar Narayan Bungalow” as spread over in the four impugned
assessment years. Learned Departmental Representative fails to dispute that the net
tax effect involved in any of the appeal is less than Rs.10lacs as prescribed in
CBDT circular no. 21/2015 dated 10.12.2015. Nor it is the Revenue case that these
four cases do come under the exception clauses envisaged in the above circular.
We therefore decline all these four appeals since involving lower than prescribed

tax effect.

3. These four Revenue’s appeals are dismissed.

[Pronounced in the open Court on this the 20" day of September, 2017.]
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